
CENTRAL AtN1NISTRATIVE TRIWNAL,GUWAHATI BENCH. 

Original Applicatiou No. 183 of 1994. 

Date of Order : The 2Z'd Day of N Ovember, 1994. 

Divisioual Accc*intants' Associati 
Tripura,. Manipur, Arunachal Pradesh, 
Agartala represented by its Genera]. 
Secretary, Sri Tapan Chandra Das 	. . . Applicant 

- Versus - 
Unici of India & Ors. 	 • • • Respcndents 

For the Applicant : Mr S. Chakraborty, Advocate. 

For the Respdents: Nie present. 

CORAM 

Justice Shri M.G. Chaudhari, Vice....Chairman. 

Shri G.L. Sanglyine, Member (Administrative).. 

/ 	 . 

(For.admlssiqi) 	. 	... . . 

A]. though we had issued notice to the reap adents 

befor.e admissicn and to how cause as to why interim relief 

should not be granted in the event of the applicaticn being 

admitted the respcndents have not sh0ii any cause. Ncne 

i s pr e sen t for them today. We have there fore heard Mr 

Chakraborty, the learned counsel for the applicants for 

admissiou of this applicati. 

2. 	After having goue through the impugned Memorandums 

AnneureB and Anneo.re-C issued by the Senior Deputy 

Accountant Genera3.(A&E) dated 20.10.93 and 2D.6.94 we do 

not find that they give rise to any cause of acticn to 

sek legal remedy fr ( m th.t s Trilunal • Ann e ,ure.. B In tr oduce s 

a new system in the departent under which all Divisioual 

Acccuri tantg/Accounts Officers have to apply for alloent 

of new G.P.F Acccunt number from the State Accountant 
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General/Director Of Accounts of the State under whose 

jurisdictiou the Divisicn in which they are working is 

located and to citri1xite their GPF subscriptiou through 

thpay bill against the new account number from the next 

acccuntingyear. It also provides that on receiving the 

..- all othent of new. GPP account number the Divisicnaj. Accountant/ 

Divisiial Accounts Officer should apply to the authority 

who hitherto maintained his G.P.F account for transfer of 

the balance at his credit in the old account number to the 

neiLy operative account number. It also provides that in 

future also Qi transfer of the officer from one State to 

another State similar acticnxaay be taken. kneiureC has 

been issued in ccntinuatic*i of the aforesaid memorandum 

ci taming instruçticns for giving effect to the system 

introduced by the memorandum dated 20. 10.93. Under both 

the ia em orandum's pr Ovisi cn has been made for transfer of 

balance frcm cad accc*in t number to new account number as 

per instructicns issued Vide circular No1)4. Cell/109 dated 

20. 10.93. 

It appears that prior to Introductii of ther new 

system the system prevalent was regulated by memorandum 

dated 24.2.81 under which the GPF account of all qualified 
fts 

Divisicnal Account
á

Lwas being maintained by the Pay and 

Accounts Offjáer's unit of the office of the Accountant 

General of Assam, Meghalaya etc., Shill cng. 

The application has been filed by.Divislcnal 

Accountants Associaticn, Thlpura, Manipur, Arunachal Pradesh 

through Its General Secretary. The members of the Assciaticn 

are stated to be adversely affected by the memorandums 
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Anneire..B and C. The Associatii prays that the some may 

be set aside and quashed and seeks a directic*i to the 

respQidents not to give effect to the same. 

50 	We are unable to appreciate as to how any legal 

right of the applicants can be said to have been violated 

by reason of the impugned Men Orandums, We also do not find 

any legal injury caused to then by reascn of lntrcductic*i 

of the new system which was fél t by the reap ciden ts to be 

more cCrvenient for smooth administratiQ and possibly with 

the object of facilitating the transfer or balance lying 

to the credit Of an Officer at different places owing to 

his frequent transfers. How to carry out the adninistraticn 

of a deparnen t of the Governnen t is the fincti i of the 

Government and not of the 1'inal. We cannot therefore 

interfere with the steps taken administratively by the• 

r esp Qaden ts under neireB and C. 

6. 	The applicants coutend that the decentralisaticn 

of the accounts is grossly unreasc,iable, unjuát and imprcper 

and would cause undue hardship to then besides being 

grossly arbitrary. They allege that it vi ôlates Article 

14 Of the CCnstitutiQa. However entertaining such grievance 

does not make an order unreasCiable, unjust or inprCer 

unless acUzal prejudice is shoun to have been caused or 

a likely to 0cir. We do not think that such a case exists 

on the frame of the applica ti ou. Some am oun t of inccnvenience 

even if is reuired tobe suffered by the applicants by 

reasQa of the decentralisatiQa of accounts, it wOuld not 

amount to an illegal or unreascnable acticn Of the 

LA-- C Qa td.,. 4/- 



s4uI. 

respondents within the, meaning of law. 

7, 	Another grievance of the applicants is that their 

ecplanatic*i has been that usually there is gross delay in 

transferring the balance from the OFF acciant of an Officer 

frcn the place frcn where he is transferred to the place of 

his transfer, and that causes undue hardship to the officer. 

This is a gz'ivance about the alleged malfunctioning of the 

depariit and not a grievance based Cr' the violation of 

any legal right. That apart both the memorandums namely, 

Anne .iure B and C make a ci ear pr ovisi on for tram s fer of 

balance from old account to new account and there is no 

reason to assume that those provisions will not be followed 

by the departn, ent cc cerned. Consequently we find no good 

ground to admit the application. 

8. 	At this' stage the learned counsel' for the applicants 

on instx'ucti cns Of the General Secretary of the applicants 

who is present, prays for withdral of the application 

without prejudice' to the right of the applicants to approach 

the Trithnal in the event Of.any legal grievance if arises 

in fulaire as a reilt of implementation of the new system 

under AnnexureB and C. We think that the request is 

reasonable and may be granted. 

90 	We do not enter into the aspect as to whether in 

the absence of a resolution Of the Association being placed 

on record or it being showi that the Association is a 

recognised .ssociation end represents all the Divisional 

Accountants and further in the absence of any prayer for 

filing the application in a representative capacity on 
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behalf o!mOre than cneperscn the applicatiCfl isnot 

maintainable. Had we found merit in the applicatiCn we 

would have givei an opportmity to the applicants to remove 

these defects but such occasiou however has not arisen. 

Hence, following order : 

We earnestly hope that the respcndents will take 

effective steps to transfer the balance fra old account 

number of the menbers of the Associatii to the new account 

when opened within a reascnable time and without undue delay 

on the requisite applicatic* for the purpOse being made by 

the ccicerned officer. 

io. 	Subject to abovi observatiQi, the applicaticri is 

allowed to be 4thdrai without prejudice to the right of 

the applicants to approach the Trihuial in respect of any 

iture cause of action if arises by reason of implementaticri 

of Annex!1resB and C. 

LT2/ 
M34BER 	 . ,. . 	. 	VICE CHAIRMAN 
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